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AP1LIC-JIO! iO 
Appli cant (S)

3 51 
 

RepotncJehts(S) 

Ado3te for ApP1iC3nt) 	
, 

Ad\cte for Respondt(5) 	C 

I NO t6 s tof the Registry 	DifEf 	ORDER OF THE ThIBu 
29. 9. od 

Present: HonbleMr.Justjce D•  N. Chow- 

dhury, Vice-Chairman, 

- 	

J 

titi 
= 	. 

29 

i 

• 	Heard Mr.B.Malakar, learned counsel 

for the applicant and Mr.A.Deb Roy, Sr. 

C.G.S.C. for the respondents. 

ppli•cation.is ad.mitted. Issue notice 

on the respondents. Records call for. 

Returnable by tix weeks. List on 14.11.00 

for orders. Status quo shall be maintained 

a 	-d s on t o ay. 	 Vice-Chairman 
im 

t rd 

7 7 /olifr 44 

1o2d 	b I 	Ic 

cuii"- 	-k 

T 4' 	VJ~  

I ,  

On the prayer of Mr. B.S. 

Basumatary, learned Addi. C.G.S. C. the 

case is adjourned to 12.12.2000 for 

filing of written statement. 

List on 12.12.2000 for written 

statement and further orders. 

Vi ce-Chairman 

% 

/V 	c. 

fr-ti 

114.11. 

i1 
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0.. 320 of 2000 

11.1.01. 	On the prayer of Mr.A.Deb Roy, 
Sr.C.G.3.C* on behalf of Mr.S.S.asumatary 
Addl.G.5.C. 3 weeks t1jiie is allowed 

for filing of written statement. List on 

12.2.01 for filing of written statement 

and further ordrs. 

s 	 L\: 	------- 
Member 

- 
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4( 	 28.2.2001 
lY) 	 . 	

. 	 • 1 

Four weeks time allowed 	o 4 the 

respondents to tile their written statement. 

List Lor orders on 28.3.01. 

k 
b tk:A-4  :k-.Q:M 	 -1' 

Vice-Chairman 

nkm 

	

28.3.2001 	Your weeks time allowed to the 

respondents to file written statement. 

List it for orders on 16.5.01. 

Vice-Chairman 

et;ei /24'd 1y /?/O 	J7/j 
M77Oi. 

Vice-Chairman 

nkm 

	

28.5 .01 	List th case on 27-6-2001 to 
enable the respondents to file writteri/ 

• 	 Statement. 

Vice-chairman 
b 	 bb 

Ii, 	r 

n km 

16.5.2001 	 Seven days time allowed to the 

applicant to take necessary steps on the 

prayer of Mr B. Malakar, learned counsel 

for the applicant. List for orders on 28.5.01. 



0.A . No .3 20/2 000 

.1. 	the Registry. f Date L 	Order of the Triuna 

29.6.20 1 	Four weeks time allowed to 

the respondents to file their written 

statement. List for orders on 8.8.01. 

By Order 

Post the matter for hearing on 26.9.01. 

The respondents may file written statement, 

if any, in the meantime. 

4ice-~Cha ~ma 

Heard the learned counsel for the parties. 

ating concluded. Judgment delivered in open 

urt, kept in separate sheets. The application 

disposed of. No order as to costs. 

Vice-Chairman 

'wsI,J 

OQ 

nkn 

26.9.20C 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUNAHATI BiBNCH 

No. 32 	 o 2000 

DATE CF DECISION 26.94QQ10 

Mci. lozam mil All and 8 others: APPLICANT(S) 

MLMa1akar D.')CATE FOR 1Mb APPLICANT(S) 

V)U -  

TiiejJUnion of India and others 	 RESPoT1DENT(S) 

1r 4. Deb Roy, Sr. C.G.S.C. and 

Mr LC.Pathak, Add. C.G.S.C. 	 !CJ 	UOR THI. 
RESPONDENTS. 

Ti- 	N!BLE MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

THE NON I  DLI 

Whether Reporters of local papers may be alloyed to see 

the judg:ent 7 

2 	To he referred t the Rpor1er or not 7 

their Lordship5 iSh to see the 	fair copy of the 

udmnt ? 

4. 	ether the judgment isto be circulated to che other 
Be no he S ? 

Judgment delivered by Hoflhle Vice-Chairman 

411 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GI.JWAHATI BENCH 

Original Application No.320 of 2000 

Date of decision: This the 26th day of September 2001 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

Md. Moamjnil All 

Md..Islam All 

Jan Maham mad All 

Md. Abul Hussain 

Md. Mojimuddin Ahmed 

Md. Zakir Ali 

Md. AbulAll 

Shri Bipul Ba.ishya 

Md. Khabir All 	 Applicants 

By Advocate Mr B. Malakar. 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Com munication, 
N e w Delhi. 

The Chief General Manager, 
Telecommunication, 
Guwahati. 

The Sub-Divisional Officer, 
Telecom munication, Tezopur, 	 Respondents 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. and 
Mr B.C. Pathak, Addl. C.G.S.C. 

0 R D E R (ORAL) 

CHOW DHURY. J. (V.C.) 

The only issue involved in this application pertains to conferment 

of temporary status as per the Scheme under the Department of 

Telecom munication. 

2. 	I have heard Mr B. Malakar, learned counsel for the applicants 

and also Mr B.C. Pathak, learned Addl. C.G.S.C. To adjudicate the claim 

the applicants, one is to make an evaluation of the facts by scrutinising 
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the records, which will not be an easy task for the Tribunal. In the 

circumstances, to meet the ends of justice, the applicants who are nine 

in number are directed to make fresh representation before the Chief 

General Manager, Telecom munication, alongwith the materials available 

in support of their claim. The applicants may submit detailed represent-

ation individually within two weeks from today. 
If 

 such representations 

are filed by the applicants, the Chief General Manager, Telecommunication 

shall cause an enquiry into the matter and after scrutinising flthe 

materials on record pass a reasoned order on the representations. Needless 

to state that if already such exercise was made and the case of the 

applicants were examined, the respondents need not go into the fresh 

exercise, but, instead they should com municate the decision to the 

applicants. 

3. With the 	above observation 	the 	application 	stands 	disposed 

of. Ther6 shafl, however, be no order as to costs. 

( D. N. CHOWDHURY ) 
VICE-CHAIRMAN 

nk ni 
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CENTRAL ADMINI3TRATIVE TRIBUNAL: 

GUWAR AT I BENCH: GUWI. 

O.A. NO 3. 	/2000 

Md. Muzammil Ali & Ors ,.. Applicants 

-. Versus - 

Union of India & Ors..... Respondents. 

I N D E X 

Si No. 	Particulars 	 Pages 

Original Application 	t - 

Verification 	 9 

Annexur.e 	 A 
Annexure 

Annexure 

Annexure 

Filed by 

AdkCe. 



IN THE CENTRAO ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI. 

0 A. S 0 J2000 

TTT1 
C1tr ,.(rr) 	

•.un&Ii 

8SEITh 	I 
- 

An application under section 19 of the 

Central Administrative Tribunal Act, 1986. 

MI. Mozamli Au &Ors. •..,.. Applicants. 

Vs, 

The Union of Iriia, &Ors, ... Respondents. 

I • PARTICULARS OF THE APPLICANT: 

Md. Mozamil All, Sb.  Md. Harej Uidin Ahmed, 

Village- Malthania, P0. Baramboi, Dist. 

Kantrup. 

Md. Islam All, 5/0. Naushad All, 

Village- .Alikash,P.0. Rowmari 

Dist- Kamrup, 

Jan Mahammad Au S/o. Md. Jalil Au 

Viii- Alikash, P0 -Rowmari 

District- Kaxnrup. 

- 	 4. MI. Ahul Hussain, S/o, Md.. Mushabib All, 

Village- Bamunbari, P0 Pasaria, Kamrup. 

• 	 5. Md Mujibur 

Ve—Barafnbo,0- --BaramboiTKamrUp. 

1WJ 	 S/ô /ctsiMucJdn 
1477c 	f), 	0.'W4dXD7 

Contd..., 2/ 
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Ml. Zakir All, Sb. Mama All, 

Village- Kudra Secha, P0 Hanguli, 

Dj5trlct. Karnrup, Assam, 

Nd. Abul All, S/O. kat Md. Abdul All, 

Village- Seshamukh (Tolia), PO-Pasaria, 

DistriCt- Kainrup. 

3ipul BaiShya, S/O. Shri Ban Ch. 

Baishya, Village- Dalibari, P0- Dadara, 

Dist- Kamrup v  Assam, 

2&SEP'11 	Ibir Au. 

G'Ttt 	erC 

- 	 2. PARTICULARS OF THE RESPONDENTS: 

1. Union of India, represented by its 

Secretary to the.Govt. of India, 

Ministry of Communication, New Delhth. 

2, The Chief General Manager, Telecommunication 

Ulubari, Guwahati 7. 

3 The  Sub..DiviSiOflal Officer, 	
RAI 

Telecommunication, 	pO.'rg, 

D±strjCt IamrUp. Assam 

3., PARTICULARS OF THE ORDER AGAINST \HICH 

THIS APPLICATION HAS BEEN MADE: 

Non re.gularisatiOfl of the services of the 

applicants who were serving as casual 

MazdoOn. 
Contd.... / 

\\ 
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JURISDICTION:- 

The applicants further declares that the 

subject matters of this case is within the 

jurisdiction of the Central Administrative 

Tribunal, Guwahati. 

LIMITATION: 

This application is made with the prescribed 

time under section 21 of the Central Adminis-

trative Tribunal Act, 1985. 

FAC' 
	

i? mPl? (Act'. 

10 ft 7I) 
6.1. That the applicants were working as 

zdoors in the Telecom Department under the 

utDivisional Officer (Phone), Rangia, since 1994. 

In 1998,   they were verbally terminated from their 

respective jobs. Durin the period of theñr engagement 

as casual mazdoors, they had worked for the period 

shown against each as under: 

I • Md. Mazamil Au: 

1994 	, March toDecember - 27 days. 

1995 , Jung to December 	-. 258 days. 

1996,   January to December -271 days 

199 January to Dec. 270 days 

1998 January to June 133 days. 

2. Md. Islam Ali: 

1994 251 days 

1995 265 days 

1996 271 days 

1997 276 days 

1998 249 days 

Contd.... 
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Md Jan Mahanmad AU: 

1994 265 Days 

1995 279 	' 

1996 275 	II 

1997 269. 

1998 281 	" 

ND. Abul Hussain: 

1994 269 Days. 

1995 275 " 

1996 264 ' 

• 1997 279 " 

258 E 
w

1998 
aif 

s 	5 L Md. Mujibur Rahman: 

1 1994 203 Days 

Guwahati 	3ench 1995 265 days 

* 1996 275 It  

1997 271 " 

1998 120 days. 

Md.,Zakir AU: 

1996 	 204 days 

1997 	 247 days 

1998 	 257 days. 

Md. Abul Au: 

1993 249 days 

1994 244 days 

1995 251 days 

1996 247 days 

1997 258 days 

1998 131 days. Contd.. 



Shri Bipul Baishya,: 

1994 	 205 days 

1995 	 - 	257 days 

1996 	 269 days 

1997 	 265 days 

1998 	 235 days. 

Md. abir AU: 

He had bavn workedwith effect 

from December, 1991 to March, 1992. 

-4W41i 	 c''- øi 

/ 

6.2, That 'the applicantskga beg to state 

r 	- 	 they submitted the working particulars since 

/ 	28 Sp 	t4e date of their engagement in the: office of 

tjie Sub-Divisional Officer, (Phone), Rangia and 

L. 
 

	

3en 	
tie said SDO (Phone) sent the same to the 

• Respondent No. 2. The names of the applicants 

can belocatd in the bffice of the Respondent 

No.1. 

6.3. That thereafter, the applicants 

had not given reply and they were assured that 

they would be considered for regularisation. But 

no such regularisation took place and ultimately the 

applicants were dis-engaged. The working particulars 

were furnished to the Respondents 	in the month 

of April, 1996. The respondent No. 2 was requested 

time without number.s to consider their case for 

regularisation. 

/ 	 Contd, . . 	p 
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IL .3enc 

6.4 That no reply has been given to the 

applicants although they submitted working particulars 

to the Respondent No. 2 through SDO (Phone), Rangia. 

6.5.That the applicantbeg to state 

that hundreds and thousands of similarly Situated 

casual rnazdoors have been regularised by the 

department and more then 7000 (Seven hundred) 

such mazdoors have been regularised who completed 
T tieir services 240 days in a year and 	as such, >ujJ 

case of the applicants stand on the same 

tting with those already regularised by the 

epartment as per judgment and order of this 

on'ble Tribunal in severa1 same cases. The 

applicants crave indulgence of the Hon'ble Tribunal 

to pwx pass the relevant judgment referred to 

in this paragraph. 

6.6. That the applicants beg to 

state that the Government of India is contempplating 

dhange in the administration of the Telecom department 

and has tentatively arrived at a decision to form a 

corporation with effect from 1 • 1 0.2000 and numerous 

correspondences have been made in this regard. It is 

in this context the applicants state that the 

Telecom department has fixed 1-8-98 as the cut off 

date for regularisation of the casual mazdoors who 

have completed 240 days continuous service in a 

Contd. 



-7- 

particular3?ear before prior to 1.8-98. 	Therefore 

the cases of the applicants are squarely covered 

all the principle adopted by the department itself 

for regularisation, as they have completed more than 

240 days before 1998 as may be seen from the 

paragraph 1 of this application. 

Copies of engagements letters and 

department's letter are annexed herejth 

and marked as Arinexures A series and 

: : ::: 7; 

L ds[p.,fTfl 

GROUNP: 

That the applicants having served for 

more than 240 days before 18-98, they are elZigible 

for consideration of their cases for regularisation.  
• The applicants having submitted theIr 	working 

particulars to the respondents, the respondents 

were duly bound to consider their cases for 

regularisation. Since this Hon' ble Tribunal has passed 

judgment and order 	in similar cases for regularisation  

of those applicants, the applicants being similarly 

situated 	they are also entitled to get 	the same 

benefit and f or not regularisation of their services, 

respondents have discriminated the applicants and 

therefore the Ron' ble Tribunal is required to issue 

appropriate direction to the respondents for regularjsa. 

tion of the services of the applicants, The respondents 

authorit*es have not extended similar benefit to the 

applicants and they have viola ted the principle of 

natural justice . Hence, it is a fit case for issuing 

Contd.1.. 
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appropriate direction by this Hon'ble Tribunal for 

regularisation of the services of the applicants. 

8. REMEDIES EXHAUSTED: 

The applicants declare that the filed 

several representations before the authorities for 

regularisation of their services which have been 

mentioned in the head facts of the case but the 

authorities/respondents have not yet considered kixxxmn 

their case for regularisation and hence they approached 

toj Tribunal. 

'nF1 1 

2 SE 94 MATjERs NOT PREVIOUSALY FILED OR PEING 
I 	- 

Guwatj 3hN OTHER COURTS/TRIBUNAL' 

The applicants declare that no case is 

filed or pending in any court or Tribunal regarding 

the present case. 

o. 	No. 4 	 ZG' 5 02-9 2_9 

lIP. RELIEF SOUGHT: 

UJnder the circumstances, the applicants 

pray: 

(1) That the respondents authorities be 

directed to regulariSe their services as casual mazdoors 

as they have completed more than 240diays continuos 

service from 1-8-98. 

(ii) The respondents be directed to consider 

the c ase of the applicants for regularisation at per 

with those casual mazdoorS who have been regularised 

on the basis of the Hon'ble Tribunal's judgment and 

and orde. 	 Contd,.,. 

F' 
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VERIFICATION 

TTLll All, 5/0. 1U. 

Harej U1din Ahmed, Village Mohkania 

P.O. Baramboi, in the district of Karnrup, 

Assam one of the applicants of this 

application do hereby verify that the 

statements made in paragraphs 1,2 ) 3... 4,S, C1 2 I.3J))6,9, 1b) 

are true to the best of my knowledge and 

belief and those made in paragraphs ,(41) 
being matters of records 

are true to my information derived 

therefrom and the rest are my humble 

submissions 	before this HorL'ble 

tribunal which I believe to be true. 

I 	 And I sign this application 

on this 	 day of September, 2000 
.4iSfl 	

at Guwahatj. 

* 	 vj Mo3a1m-miL 
SIGNATURE. 



TO W IL) 1E IT MAY Co NCEE N - 	 - 

\ 

Certify that Sri Nd Nozarill 411 SIO j'4 J#it n 

Village- i= Post-i3aramboi P/S- Hajo Dist-Kamrup 

was working as daily rated mazdoor in the department of 

Telecom for constructjon/i4jntenance etc. He was under me 

Since 1994 to June/9. 

Details ae given below 

1994 Wrch to December 207 days 

1995 Jan to December 258 days 

1996 Jan to December 271 days 

1997 Jan to December 270 days 

1998 Jan to June 133 days 

PAI 
SpUcr 

st 	1EZPUL 

J.. I  

- 	 .. 

ft 	. 

- 	. 

- 	 --. 
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(S 

Certified that Srt 
04  

8/0 	 046village*'Wei 

Post 	 D I st 

- 	 -------- _I_ i..L.. m......... y 
nas ,een working iii 'u ii.ecu,a Devartumui' 

labourers under my control for cable lying /cable mainte 

-nanee werks etc on ACG-i?. 

Detatis of worktng'days are gien below:- 

4 
I 	 •. 

TO WIUM IT MA! CO1VERN 

This is to certified that Sri 

• .• •. , • . 	. . . , Pc st 	. , . ., . . . • , • • •. • • • 	. .Dist. .. . . . . , . •• 

bas been working. in the department of Telecom as casual, 

labourer under'my, control for FOCb1O lying /cable maintenance 	' 

works etc on lOG-i? stnce... ! ...... A...b................... 

Sihnature and Designatiofl 
if 

controlling officer 

/ 

I 
--"I 

' / 
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AP 

	

ified t tffit Dri ,, 	itii I 2riiccQ.. 

0  lit,h  

• 	• wo ...i 1 
• 	ro,t 

hs$ bn vofktnC in the 'reIsoom DonpirtmPlit ms a ónimsl 

1.ibeuTeri under my control r enbie tytn /orble 'ntnte 

.nnee "tkm ote an 	' 	 • 1 

D,trtle of vorktnjdny, fl?e g tvon blcvs-  S.  

L7 
t 	 _44 	ATC9 

/ 

• 	Tbt' 1/4 t e cf'Tttftd that rt .................... 

S/O •...ii..,d,............s..ie.iO? Y111,ge,.............. 
4 	 F 

•S.*S1$SI.eè.Ot ,................,4Dtet..000 ..,.... 

bis b.ien,o?ktn* in thø dsynrt'wnt of lelceci', no c'ut 

Iry 	unior nzy eontrol for enble lytn  /antle "ntntennnee 
• 	 . 

 

works Oto on AG.17 atne...,16000 ,...............o.....,... 

. 	 • 	 tthnnture tjnl flntnqtton1 
- 	 • 1 

eonto11 tn otc1!r 
 

' 1 
I 	 ) 

EN 



• 	
• 	 - 	- 	 -, 

H 

Ceytiftiti that 	 u.s..  

M 	 . I
i A a p 0 

%

Poet 

bppn vorktng Ut the 'e.eeOt DT't't 	
$ ØI$I11I 

fly contTOIL for Wale tytflP /13010 
YttUt 

_nFlnee Vorkste on  

Dtft10 of tOTlU- tiØYt 	
$tlPfl b1ovi 

Ll 

/ 	
W 

- 

Tbth ts to 0øttft  

H 

'AinismAmAnt of 



Pat 
To  WOHE IT MAYCQERJ 

This is to certify that Md Majibur Raflmafl 

3/0 Late Ikrmj Au 	Village. barambsi Psst, aramb.i 

/3 .flaj. Distrlot_Xamrup(&ssat! 1 ) vu working as daily 

Dated mazdoor in the Teiea,m Departflflt for constrUctiafl/ 

Maintenance works etc. He was working under i* stnoe 

April/94 to December/98. 

PARTIG&&S ARE GIVEN BELQ$ 

Year 	 !bntbs 	 Working days 

1994 	April to December 	203 	days 

1991 	Jan 	to December 	 265 

1996 	Jan . to December 	271 

1997 	Jan 	to December 	271 

1991 	Jan 	to December 	 120 

UJ$UD 1WUft 

1• 	 . 	 . 	 ., 	 ., 	 V 	

V• 	 • 	 •V 	

'V 

V 	 a 	 . 
V 	

V 

- 	 - 	 - 

- 	 V 

• 	 V 	

V 	 -, 	 . 	 V 

- 



T W14 IT NAY. C0CEqj 
vA 

This is to(ertjfjed that lU. Zakir All. 3/0 .ljna Lit 
V11age -lthudra Sec it' POST- llangult 	P/s- 	Knmalpur 

DIST- lCar!lrUp was workjrg daily rated mazdoor in the deptt 

for maintenance/construotlon etc. Be was working urkier me since 
11 .IAu$tJ,Qs 

9 e e 	Bus Payment was made by ACG-17 

lbnths 	 WORKIIG DAY$ 

1996 	 Marob to December 	 204 days 

1997 	 January to December 	247 days 

1993 	 January to August 	 257 days 

TO WhOM IT NAY CQERN 

Tt1isjstocertjfjedtt 

S/U • • . • • 	. . . . . . . . . . . . . . . . . . . . . Vil1rge •  . . . . . . . . . . . . . . . . . . . 
POST.... :. . . . . . . • • • • 	• ... . 'P/s.,.... , . . . . . . . . . •... .DIS1'. . . 

been working in the department of 

Teleco . m as casual labourer under my control for maintenance 

/constructjoflworks 	 and payment 
was made on ACG-17, 

: 

-. 4 d 

./ 

. _J. 

•/ 

I' 
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A~O 	o< 16 MWhOME  IT  4Y CQRN 
ILI 

This is to certified M1 Abul All 5/0 14j Abdul All 

Village -  Sesharnukh(Tolja) Post
-Pa sane P/S ltJi Di st - amrup 

has been working In the departznt as casual mazdoor since 
1993 to 199$ for construction works etc. 	10 

DTAL 0FW0RI(I D*Y$ JE_GIVi BELOW 

YEARB 	 DAYS 
1993 	 January to December 	 249 days 
1994 	 January to December 	 244 days 
1995 	 '1 anuary to december 	 251 days 
199$ 	 anuary to December 	 247 days 
1997 	 January to December 	 25$ days 
199* 	 January to June 	 131 days 

. 	 I2 

44 
1 

-, 

• 	

•' 	 •: 

I; 

I.. 

l )  • 
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F - 
Jy 

I 

TO-W-BOM IT * This is to certify tbat Sri Dipul Baisbya 8/0 Sri 
ari Cb flaisbyn 	Village- Dalibart 	Post-Dadara 	P/S-flajo 

Dist- Kamrup(Assam) was working as daily rated rnazdoor in 

the deprtrrent for construction/maintenance works etc. be  
was under me since 19$4 to June/199$. 

DETAILS 4BE GIVEN BL0W 

Year  nth a Worldng d 

1994 rcb to December 205 days 

199$ Jan 	to December 27 days 

1996 Jan 	to December 269 days 

1997 Jan 	to December 266 days 

199$ Jan 	to June 135 days 
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